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 Heard both sides and perused the case records.  

 

2. Revenue has assailed the impugned order dated 26.11.2024, by way 

of filing this appeal before the Tribunal. Revenue has contended that the 

impugned order setting aside the finalization of assessment is not proper 

and justified, inasmuch as the CRCL’s report was not considered for 

determining the correct ‘Fe content’ in the exported Iron Ore. 

 

3. On examination of the case records, we find that based on the 

agreements entered into between the respondent and their overseas buyer, 

the export proceeds were received on the basis of Fe content in the Iron Ore. 

Since both the parties to the agreement had agreed upon to settle the price 
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considering the Fe content of the exported Iron Ore as 54.69%, we are of 

the view that the benefit of Notification No. 58/2022-Customs dated 

18.11.2022 should be available to the respondent for non-payment of 

customs duty on the Iron Ore exported by them.   

 

4. In the present case, the Department had not questioned the issue as 

to whether, the transactions made between the parties should be categorized 

under Section 14 of the Customs Act, 1962 for determination of the 

transaction value. Since price paid or payable as per the contract was 

ultimately acted upon for settlement of the sale/purchase transaction in 

question, the case of the respondent squarely falls under the purview of 

Section 14 ibid for considering the value declared in the shipping bills as the 

transaction value for the purpose of levy of customs duty. Since the ‘Fe 

content’ in the exported iron ore was less than 57%, the benefit of 

Notification dated 18.11.2022 should be available to the respondent.  

 

5. Therefore, we do not find any infirmity in the impugned order, insofar 

as it has set aside the final assessment order passed by the Department in 

demanding the customs duty on the exported goods. Accordingly, the appeal 

filed by the Revenue is dismissed.   

 

(Dictated and pronounced in open court) 
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